
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 41E/93 
T.A. No. 

DATE OF DECISION 2-11=193 

Jyti)aben D 	artharia 

Shri. '.F. Shah 

Versus 

Union of India and others 

Shri 'T.S. Shevde  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N3 • Patel 
	

Vice Chairmal. 

The Hon'ble Mr. V. P.ndha}rishnan 
	 Meir:ber (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ?  

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Jyotjkaben D. Kantharia 
Con:roller of Stores 
Western Railway, Freeland Ginj, 	 Aoplicant 
D oh ad. 

Advocate 	Shri K.K. Shah 

Versus 

The Union of India 
Notice to be served 
through The General Manager 
Western Railway, Churchgate, 
Bombay, 

Controller of Stores 
Western Railway, Churchgate, 
Bombay. 

Chief Material Manager (E&G) 
Western Railway, Churchgate, 
B omba y. 

4 District Controller of Stores 
Western Rail•:ay, Preeland Gunj 
Dahod. 	 Pegponc'erits 

Advocate 	Shri N.S. Shevde. 

o P. A L JU D G 3 14 E NT 

In 

OA. 418 of 1993 	Date: 2-11-1993. 

Per Hon'ble Shri N.B. Pate]. 	 Vice Chajran 

The appicant is served with notice dated 26-7-93 

requiring her to show cause as 	
1 Q 

to why 	 should not 

be reverted, it is stated by Mr. Shah that the applicant 

has already filed reply to the 7111.owcause notice on 10-8-1993, 



3 

The proceedings pursuant to the issuan'e of the show 

cause notice are still aending before the 	(EaG) COG 

snd,rriean:hilothe ap licant has approached this Tribunal. 

fhe ajelicetion is premature in the sense that the OITh1 

(2G) COG has till not taken the final decision in the 

matter, f-io'ievsr, i.r, Shah point 	:u. that the reply filed 

by tao resp ndenta in tee prasen: O.a. requires the applicant 

to x raise some other contentions against her pro9osed 

reversion. In the cicumstancespicant is directed to 

filfdditianal reply, if so desired by her, to the show 

cause notice latest by 12-11-1993 aid1  if the applicant 

files such additional reply within the said stipulated 

period, the respondent no.3 is directed to consider all 

the points raised by the agqlicant in her reply da ad 

and points which she may raise in the additional 

reply and to pass speaking artier in the matter within four 

weeks from the date of the receipt of the additional reply1  

if any, from the applicant. If the final decision which the 

respondent no,3 takes in the matter is adverse to the appli-

-ca t,i.e, if shf,  is shown below Pr. Ram.oaksh on the seniority 

list and if she is proposed to be reverted, such decision 

may not be imulemented for a period of two weeks from the 

date of its communication to the aplicant end the apclicant 

may not be actually reverted during that period. 



'1 

In viw of these dirctions P,r. Shah, under the 

instruction f he apiLicnb who is pnrsoriolly present 

:errnission to withdraw the 

file a fresh application 

nt eincj aqgrieved by the 

:aken by the respondent no.3. 

rty a 	ay s pred for. AppiicatiDn 

rawn. ho order as to costs. 

(h.h.Pet)el) 
Vice Chirrnn, 



el) 
rman 

A. 

Ct j on S 

xten'ed 



  

Date 

2$-12-193 

Office E Order 

M.A. 578/93 in O.. 418/93 

Heard Mr. :Pat 	f,r Mr. K.Y, Shah. ti,A, 
allowed. Time to Comply with the directions 

Issued in the judgent O.. 418/93 extended 

hill 9-2-1994. No order as to costs. 

P amamoorthy 
Member (A) 

(1r.B. patel) 
VIce Chairmen. 

I 	- 	 I 
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CLkITRAL  
-D3D !3LH 

DARD 

pp1ication No. 	 of 199 

Transfer :pp1ication No. 	 O1. Writ Pet. NO.______ 

C E R T I F I C A T E 

Certified that no further action is required to he taken 

and the case is fit for consignment to the Rp( 	 ec ided). 

Dated 

C ct e 

aect ion Oi r,C ourt Officer Sign. of th4' 	ing assistant. 



CAI-/ If 10 

F 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT NEW DELHI 

iNDEX SHEET 

CAUSE TiTLE ............... 	/.i4.93............ .... ...... .. ...... .... OF 	198E. 
NAMES OF THE 
PARTIES ............... ... 

VERSUS 
.................. 

PART A B & C 

DESCRiPTION OF DOCUMENTS 

- 

-------- 


